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@ @ 932 fra m@w A f1am,
gndt wEa g fw stemawi &0 wime
mA B, demmE Fat E fwogwar ard

z At faw @@ T AW A1 3T
Ham @ 2 R ag mrwar A
FAZ N

WAAIT, AT HA AFAE T AT TR
qZAT T, AT TEF AL H  HF ITHA
g fmaz fearar, 5 grew ffaes
qifgai 7 ag #71 wWr wwR TifEar-
#zdr 1At Fr d3w e, g3 fF g AR
e A g, A fad fawdt snAr
2 T4 9 4B TN T T &N, 39% °Y
qU IATE FIAE A1 AZ (AT FA(2AT
g T A AT, o FRAT §—

"The teachers appear to be under the
influence of different political parties who
told them all kinds of things."

§ fAzg s agw g f7 oam
yrzw fafeezr aifpmr m awsAr 2 o
A= T FE AT A TEET
TR E AT A TAATREST g, AT AT
AT AT F AT AT AL FT AN
werTET 1 mer & fpar wET AT
Az fmame guw fafaeze of 72d
Zfx Zrg, umr At wAifE
Zix 2, fov ag wwAr @TE0 w2,
damA qE TRF

T A #F F | gaa wfeEz
ZIAH FHA FA HAEANT wA fFAT
AT MTE qA Y AT 74 4% AUATEA
frat @1 wrw gan frag feamaw g
fear i d, feme dZ 1 oF st g ag
iR geR A DA U
srem Fadar fem oz, wfr s EA
FOa@ few wriag wE ATA
A o IR g fF sremmwEe &
adwH  SeE, FARIG AT, AT
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AT, WATE ¥ qAYY wegw i 45
@E q Y arad g, W gaw A
EUR ARG I CE I A E B PIT
4T AT I FewTH F 9 qry L

yrmumla . @3 w0 Fmea Fifwa
FHAT A FFAFE |

wft qATCRer @, 31T IART A FT
F oI TH AWE N AWATA FT X |
77 w7 fAazw & s wmT gawT
awam A8 gar s feafa o g
g@ 3o fawmdt agaga mwE
fe srzw fafreez &t gef, gardt &Y
grfi | 7 gwra fRaEw

ot dYeRT I (AT AIT) ¢ HEET
WURAAEEIE ...

THE DEPUTY CHAIRMAN: The
Chairman has allowed him to say something

for three minutes. I do not want any further
discussion.

drdamacam ;. . I mgeT |
Faw oAl T gE Foanw drvia
AT AT ATE T2 AT FAE | TH WA
#1971 favemn Jgar sysar 27w
FiFEMA &1 USAfAT &9i ¥ 390
FT AT AIFE A TART  fammAr
FT oFAA wifgm

THE DEPUTY CHAIRMAN : That is all
right. Mr. Setalvad.

MOTION RE REPORT OF THE
COMMITTEE OF PRIVILEGES

SHRI M. C. SETALVAD (Nominated):
Madam, I beg to move:

"That the Twelfth Report of the
Committee of Privileges presented to the
Rajya Sabha on the 6th December, T968,
be taken into consideration."

I will say just a few words. The question
referred to the Committee was an important
question. It went to the
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[Shri M. C. Setalvad]

Privileges Committee; pursuant to Rule 203, it
was sent to the Committee by the Chairman.
The importance of the question lay in this that
it related to the right of Members to function
freely and unhampered in the discharge of
their duties as Members. The Committee set to
itself three questions. The first was: Can a
Member be questioned in any court or place
outside Parliament for any disclosure he
makes in Parliament? The Committee
answered it in the negative. The second issue
was: Will not such questioning, if permitted,
amount to impeding the Member in the
discharge of his duties as a Member of
Parliament and will it also not amount to
molestation of the Member? The Committee
answered it in the affirmative. The third issue
was: Will it not amount to interference with
the freedom of speech guaranteed under article
105 of the Constitution? To this the
Committee answered: "Yes."

However, in order to balance the
considerations which arise in respect of the
administration of justice the Committee
recommended a procedure. 1 will draw
attention to the procedure. It is at the end of
the Report—

"If in case a Member states something on
the floor of the House which may be directly
relevant to a criminal investigation and is,
in the opinion of the investigating
authorities, of vital importance to them as
positive evidence, the investigating authority
may make a  report to  the Minister of
Home Affairs accordingly. If the Minister is
satisfied that the matter requires seeking
the assistance of the Membe,  concerned,
he would request the =~ Member to meet
him. If the Member agrees to meet the
Home Minister and also agrees to give the
required information, the Home Minister
will use it in a manner which will not conflict
with any parliamentary right of the Member.
If however, the Member refuses to respond
to the Home Minister's request, the matter
should be allowed to rest there."

That is how the matter stands.
The quesiton was proposed.

THE DEPUTY CHAIRMAN: Mr.
Rajnarain, there is an amendment in your
name. You move that amendment at this
stage. You move it? Or shall I read it for you?
After that, the discussion will begin.

[RAJYA SABHA]
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ot waTTTn (ST WEW) :ET, W
TiE wrdifaw | F 57 F@ATE |

THE DEPUTY CHAIRMAN:
amendment of Shri Rajnarain reads:

The

"That the question which forms the

subject-matter of this Report be
recommitted to the Committee of
Privileges."

The question was proposed.

SHRI M. N. KAUL (Nominated): Madam,
I also wish to move an amendment now
because we have no time to give notice.

THE DEPUTY CHAIRMAN: This was
presented on the 6th.

SHRI M. N. KAUL: I will just state the
facts. The List of Business of Friday was
circulated a week ago. It is no doubt true that
the Report was laid on the Table of the House
some time ago and we took note of it. But this
matter was not put down on the List of
Business for Friday circulated some days
back. Suddenly this morning I found that this
item has been included in the Revised List of
Business which has been issued for today. I do
not in any way want to impede the progress of
discussion on this Report. But what I want to
say is that you should permit me to move an
amendment just now on the floor of the
House.

THE DEPUTY CHAIRMAN: I
must tell you that Mr. Rajnarain's amendment
came much earlier than this.

ft VAT : AfEA AT Y
qZ AA HFW o =
THE DEPUTY CHAIRMAN: He has not

given it just now. He had already given it
over to the Secretary.

agt ar fw

SHRI M. N. KAUL: Members are entitled
to move any amendment even after the motion
has appeared on the agenda. If any Member
gives notice before the agenda, well, that does
not matter.

SHRI A. P. JAIN (Uttar Pradesh): I agree
with the observations of Mr. Kaul.

st TRATTEAW ;. EW 3T AATAAA

¥ TEAT & |
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SHRI A. P. JAIN: 1 want to associate
myself with the observations of Mr. Kaul. We
got notice of this matter only this morning.
Therefore, we did not have enough opportunity
to give an amendment. Now we are prepared
to move an amendment just now. It must be
permitted and let it be discussed.

THE DEPUTY CHAIRMAN: The
Members must understand that Mr. Rajnarain
gave the amendment after this motion came on
the Order Paper, He did not give the
amendment just now. Your motion should
have come before. I think you should have
drawn the attention of the Chair before the
motion was moved.

SHRI A. P. JAIN: I am prepared to accept
that Mr. Rajnarain is more vigilant enough.
But the matter is of such a vital importance
that it should not be allowed to be discussed in
a slipshod manner. Though our amendments
are not going to be of a very material nature,
they will have enough of substance. Please
permit us to move the amendment.

THE DEPUTY CHAIRMAN: Have you
got you, amendment ready, Mr. Kaul?
SHRI M. N. KAUL : I have it ready.

st TWRTEW : AEA, WA 0%
frmez g 1 2T m@ fmmfasic T
gy 21 7R fedfia= faora &1 qan
gaft ) wwamm Az wdt wodt fae o

2|
a

Foaanfa : ot af foa 78 2,

The copy has been circulated. Please
do not give wrong information.

ot Tremema : gfqd, a9 @ 2z 77
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7 & wdr a3l fea 7@  fr 9 a2
ferFaa 77 arar § | 2z fearzse fpzd
#T gHa AEET FETA T AATZ 1 BW
safea 78 57 U SR § agmAE
gz ¥ ogE # FrE awey g1 fAaa Iy
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THE DEPUTY CHAIRMAN: I
have understood your point. That will do. In
view of what you have said that this was only
on the Revised List, | may permit. But it will
not become a precedent under normal
circumstances. Will you please read out your
amendment . . .

SHRI A. P. JAIN: May I formally move
the motion:

"That the consideration of this Report
be suspended and it may be taken up on
Monday."

THE DEPUTY CHAIRMAN: What is
your amendment, Mr. Kaul?

SHRI M. N. KAUL: I move an am-
endment or a substitute motion as you may
consider fit:

"That for the motion on the Order Paper
the following motion be substituted,
namely:

'"That this House, while agreeing with
the Report of the Committee on
Privileges laid on the Table of the
House direct the Home Minister to
prepare a set of instructions for the
guidance of the police officers who are
investigating a criminal case and in that
connection wish to make an enquiry
from a Member of Parliament regarding
any document divulged in or statement
made in the House by him, and to make
a report to this House, and that this set
of instructions snould be prepared in
consultation with the Presiding Officers
of Parliament.'"

THE DEPUTY CHAIRMAN: What you
are moving is not an amendment. You are
putting to the House a substitute motion
which I rule out. And Mr. Jain's I rule out
altogether because there is no provision to
suspend the discussion today. Rule 200 is
very clear. The proviso thereto says:

"Provided that an amendment may be
moved that the question be recommitted to
the Committee either without limitation or
with reference to any particular matter."

That is ruled out. Yours is substitute motion
which also I am not prepared to consider.

SHRI A. P. JAIN: Madam, permit me
to move my amendment.
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St TWRATT@A : wAA,  ZATA

TIE AE HIET B ..
THE DEPUTY CHAIRMAN.
There must be a limit to this. {Interruptions)

An hon. Member cannot go on from one
amendment to another amendment.

off TAARTN : HIAATAT, HE FHR
U qUEE AT HEE | WAREfE
9 A% 2 oz 7 fg=drd Fd1 guEr
CEARGE T

Ieaamta . ws2 T

ot TRATTIE @ F@T A, dM AT
qIT e FEATE WAT UT F AN
qFr |7 A 8 i ey 3§ dwef-
oz =4 gum w9 8 fE s TR RA
FiGT T g% A1 W AT AN FT AT
#1777 FAA &1 e faerT A wgiar
F1 AT FTHE | 3% FATEET ) TAfAY
§ wpgm w7 aF feelr & s A
yEaT 7% A% @fagm ST FEA &7
giqET @A gu EH 9 49 A Anir
Fits wmw wg g fx Rt 8w #
FramEr v, shem § oFF graaa
gmr WgA FqA A 3940 faenafy
Tq ATA HEl UZIH WEA T HIMTE
@7 e 1 HAWT §, FT T FT

HINT 2, WL TE FHAAWAL |

THE DEPUTY CHAIRMAN: I will look
into the matter. Please sit down.

SHRI A. P. JAIN: You allowed Mr. Kaul
to move an amendment. I also want to move
my amendment. I should not be stopped.

THE DEPUTY CHAIRMAN: You moved
one amendment "wliich I have ruled out.

SHRI A. P. JAIN: My present amendment
is a different one.

THE DEPUTY CHAIRMAN: What is
your amendment?

SHRI A. P. JAIN: My amendment is this.
I move:

[RAJ YSA SABHA]
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'"That on page 12, for the words 'Minister
of Home Affairs' wherever they occur in the
last paragraph, the word 'Chairman' mav be
substituted."

=t TrRATTT HEAAIT, FAIL
qTE AR ATEY U7 HITE[ 4T FFEAT

21 FmT S FiEg, ox dfag e
AT AT E | AT FZ qAw Wi o fx

AT AT q9A I F4EF F@02 fF v
g 3171 AT FMAF A1 ANET § TET
AT, q a5 #7 a7 Faedm g gz wrE
AT #, UF wiRmd Anua 037 qE
tfe fev & wadmdr Zem, saw ¥
JAF7 Z100 ) Fuar Z1wE grafes o
fed| &0 aqmia A g fexf
FZ7 € 43 AeA F) TIAATET gWw €7 F
aF |
THE DEPUTY CHAIRMAN:

About the Hindi version, I admit there is no
copy of this. Normally al! these Committees'
proceedings are done in English. All the
members were there and, therefore, it has been
printed in English. There is no translation of
it, I admit. But we must carry on. I will take

notice of it for future purposes.  But today
we must carry on.

THE DEPUTY

oft TRATCRY ¢ THT F AT &9 AT
ARCAE S

CHAIRMAN: I

oft geav fag werdh : (wweam) o WE
a1 fzq qrze | 78 qmE fraae w30
£, ismaw & a1 afafm & faae
Fr A fada & 32 T § o faag
AT T A F =T g aaran
gra o1 gw Awd  feafesmr faw ag
£ 399 10 A & fame w1 feedt
AT g W ATA 20 ardrg ¥t faar
TR 1§ REEA g i safaw
fegr  otrar &. ..

have got the
stop here. This
the press. But
the Hindi version.

information. You may
has already gone to
we have not received
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ot gar  fag vierd ;oW SR
faaga g, ifs & =& Fa9 § 0%

I AE FEA w4t 10 Afm &
frag &1 =evw  E 20 FEE T
2y famr g mE § ooz g

A 41 fF az o9 § TFe AWITEm
2, 3% wamig g ug far w0 3T A
g1 zaw agam arfe ouw faa w1
T W7 EL, 9 UL AT FMT g
qzfqa iz ar fer S 6y ®Ivm
qag 77 gael faww Faw | @ ow
far a1 770 1 0T wow AR faAT A
T a4 frarr @1 awiw fdy ® fael
AT 3waT vamg Fiag EfF feeEi W
Fivier 91 A9 AT q@T A1S AW
T OWAMF FT AN AG F A 4y
swmar sgn fmag & w1 A ane

ppEfrz @ dig 1 e W I
o R 3T g g, ¥ OW A T

AT FEF THW oA AARIT T
&1 97 gAaw  fear o foze Rl
® AR A oS F @A A e
fam a7z & sudy &1 fas@r g

THE DEPUTY CHAIRMAN: 1
do not want discussion from everybody.
We must carry on with the work.

§t TRACEW ¢ RiAAEEL, G A
T FE, A WA K qZ GeEA T
fr ag am wigam @ S F1a0
@ E AMAY JgTAAfaT 4, &7 gan
T FA §—H qEAT FEar g AE
g ? wrgg ¥U agOw R AT
AFF TLFW FFAIT AT W2

THE DEPUTY CHAIRMAN: There

are certain difficulties that we are ex-
periencing . . .

st AR ¢ §l o 9rERdE
fifwg 1 a7 qF dar g oar E

ATHIA  FAT AN AT FAA WY
fraga & frar &Y 1w winte S € sy

gav friaq fram @t weR foedy o |

46| R.S.[68
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FA ATF FT A A o gwA Ay
Saar & ferar § & Frdmdl 4@ v gar
g A9 g fawwara . @ &
R zAE 7 omrwan, AT W TR
Fur dwAr fFard ) aw AT Iy T A
GHAT AT & WE FT 24 FAma ¥ )

SHRI PITAMBER DAS (Uttar Pradesh) :
Madam, if you permit me. . . (Interruption)

TOCD MEDITTV AITATDAMANT. MNaan

st T ;7 fRT g A
g fr fom am #7193 72 787 780
A T FEAT FRAFATE |

el B TR R BN e A A LN hailinin Lo Rl RN B |

§ orgam 30 g g 193 wEfw
AT &) ga A 9w 2 @R aveaz W
77 g1 g% § 1 9= aw v o gae
292 g9 T gAR FT 9% & WiE
T §iw§ ed @ wf fem andeirn

It is simple. We neither postpone it
nor do we shelve it. The discussion
continues.

ot i3 qomfc @ = WA A WA
%1 fam wig afs 39 gwa faedt &t
Fq AT TS

oft Ranvac wa : A wHIAT A
g F A wT OATEHT

THE DEPUTY CHAIRMAN: This is only
in English. This has not gone for translation in
Hindi yet. The Privileges Committee Reports
up to now have never been done in Hindi and
we have carried on without any objection
from anybody in the House. (Interruption)
Please, let me say."Up to now this has not
been the practice. But I have already assured
you that from the next time, the Privileges
Committee wiH make it a point that Hindi
translations are given simultaneously. To-day
let us proceed with the work.

THE DEPUTY CHAIRMAN: I want the
indulgence of the House. This time this report
is not in Hindi. But
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[The Deputy Chairman]

the Privileges Committee of which 1 am the
Chairman, takes note of it and everything will
be given in Hindi as well as in English from
the next occasion. Now I have before me the
amendment of Mr. Rajnarain. I am adding on
Mr. A. P. Jain's amendment.

SHRI M. N. KAUL: Madam, I have an
amendment. My amendment is, "After the
word Report in the Motion" —I am amending
the Motion itself which is before the House .

SHRI BHUPESH GUPTA (West Bengal):
On a point of order. The Motion is given in
the name of some Member and it is not for
him to amend the Motion.

THE DEPUTY CHAIRMAN: I have
already said that after I have put the Motion,
amendments should not come. You should
have also been vigilant, and at least during the
Question Hour you could have drafted your
amendment and handed it over at the Table
here. I do not think we should flout the
procedure, much less Mr. Kaul.

SHRI M. N. KAUL: Madam, I moved a
substitute motion. You directed that instead of]
that an amendment should be moved. So in
response to your direction, I am putting the

same thing as an amendment. My amendment|
is:

"After the word 'Report' in the Motion,
the following words be added:—

'and directs the Home Minister tog
prepare a set of instructions for the
guidance of the police officers who arg
investigating a criminal case and in tha
connection wish to make an enquiry .

(Kl

THE DEPUTY CHAIRMAN: That doe
not come now. Now the Motion and the twq
amendments of Mr. Jain and Mr. Rajnarain
are before the House. Mr. Rajnarain.

sft TIaehTmeY ;. R

SHRI N. R. MUNISWAMY (Mad ras):
Madam, I want to make a suggestion.

THE DEPUTY CHAIRMAN: No.
No suggestions.
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SHRI N. R. MUNISWAMY: It is only a
submission. There are some papers to be laid
on the Table of the House. If that is over, we
cangoon...

THE DEPUTY CHAIRMAN: Please take
your seat. [ am in the Chair; I know what I am
doing. Mr. Rajnarain.

oy AT ¢ qiAAg, 5 fqaT-
fawiz afma 41 w9z FrgE: fagar-
fagiz afufa F g A37 &1 9094
¥ g fear &, 3997 @z FEAl
T R WA FAM | AR AL HTHI
A 9v 3 9T &1 3Q( A7 IAH 24%T
Tga At #fmat =igw g wa s E
fpzq 941 & W o Agaa ana
W, @@ FuE & Wy ot I
ft § @ zA #AA F Jraw A Naraz
am W Z1 AR Az gfE uF Ad s
7T fes 3AT w3w Y faam qar ¥
qeeqi & faaw sfawre sgefor 7@ 2
397  dfasrT Ay o H§9% F qgEd ®
adi vz WA F 1 gwILgEr T AT HIA T4
wra faar =N §F wda ¥ o
wege & qiw far oft qfae afas
# fgeraw Wi w1 A4 #r & fa
g7 w1 ase arfy 38 feer fFar
wiaw 1 97 fasdr gfam sfere &
frefy s fY 7 ¥ fAm
o B a7 e & fadft A &1 e

£ ATTAR 92 AT

FETA TEAT
T Ay =TT 3
A7 9T |

man fovsAmT
A g

Y TRAARE@N : 7 FaAl TE0 g at
2 wway ot Aifrm w7 5
graq g ar #rr frmnr o w2 a
27

st Wit WWrT WwE o S A

of| AR NATT AR
FTH FT g Fa 470

afr gz fF &7 wwrd o FOE
FrE|r g A T 3T U AT FH: IT

Wy

w7

~
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off yrATme ¢ adT W1E EN W
g frwar wwr Azt Ew wifgaa

it WgEIT WA WO o g AT
farar wiEr g

st TRACer @ HiAAE, T T
1 7z fer s gwe fam v S
Aww Tz § Ew fefam @1 Az
“IgTde” we A AT W A|m A
w famga @@ am § wifs g
afamT FuTaa & wa # gufaa § W
Fidvar, Wi g H ) ow geieE
F R qm fufamr $1awaE £
fafeer T2 ? g s 73 guieEEe
2 o1 oF TIT gUTEEL FE U s IAE
A gwad ¢ feaw f®oF e
gufrzsz wrar fad#d o wfao
w3 fr 2w ffwe s w47
i fwm fafer v@ =g WA &
T FAAT AT 7 97 F7 fFana
FUF T T WWAT ) A ZWL
fax sga g, 3asT § wwIAT AFATE
wiAdran, A Wiw 5 AR F e d
g & @A w3 IA a5 ot a aww
FHAF T qAaw a1 fv oy oam
TAFT OWMAT AG AT E AT ¥R
frm 99 sragi o
@ OTEE

Fiqa, 7@l §

F41

"At the outset, the Committee would
like to observe that the reference before it
is not primarily one which calls for a
finding whether the question raised
involves a breach of privilege or not."

dawarr § f5 am awm gmamd
far AR § faqg zawr g fasoor
faxr wfufa & o Fw TAr wfed
@ @ A GEmfawe sfefa &
am w49t wifE  festorfrwic afefy
F Awdl uy weafA gz s Qy fE
72 9= feimfasic § 0 aageen
Faafaa d arafi 1 v 2 e fair-
fowix wmEam ¥ wafmw S o
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ar THAr Y gEw f1 IWE A OAA
faai #17 ag wea fmfase afafa &
TR T AT A 3Z WATAS T ORI OF
frodrema @ f& Saeda 7 Ty g9 ®
frmifagiz  wfwfsy & qm w51 937 3
T g wifs ag v g A€ g fr atab
IFl Tam f& owy  famefass
FAAT A faysar g waw A@i AIE
oF S a9 #Fr e fawAr Ewn s
waaT £ FWE T2 F 9y I g e

Rl i
HrT ™7 A1Y

"In fact, Shri Bhupesh Gupta himself
did not raise this matter in the House as a
question of privilege;". ..

SHRI BHUPESH GUPTA: No, no; that
is incorrect.

SHRIRAJNARAIN : "... his
object was to bring to the notice of the
House the impropriety of the visit of a
police officer to a Member to question him
in connection with some disclosure he

HIAAIGT, ®4 9 FTHET FYA ¥ A9
7% ¥ awdr § o s T w1 oA
TR w7 et & f i g
AR Em wAaA T fEmie e
¥ WA AET AFATgT A7 |

made in Pérliament."

SHRI BHUPESH GUPTA: I would like to
make one thing clear, Madam. It is
unfortunate because I am not saying anything.
I have not m given any amendments. In fact,
my submission was, "It is a gross breach of
privilege of the House" and I also repeated
that thing. I said when I asked for a statement
by Mr. Chavan "I will not pursue it although I
can bring in a privilege motion against the
Home Minister because he is in charge of the
Chandigarh Administration." I only said 1 am
not bringing a privilege motion against the
Home Minister. But you see in the particular
statement itself which I wrote to the Chairman
bringing it to his notice, I said, "It is a gross
breach of privilege of the House." That is
what I said. That position I never withdrew.
And here you will find,
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[Shri Bhupesh Gupta]

Madam Deputy Chairman, I do not know how
it came to be written, the impression they
have got of it . . . {interruption) In my letter of
the 19th April I said, "This is a serious inter-
ference with the work of Members of
Parliament and indeed it is a gross breach of
privilege of the House. I have orally
mentioned this matter to the Union Home
Minister, Shri Chavan . . ." My position is
quite clear. Since I was involved and wanted
the matter to be discussed, I may give my
views on it. But it is not fair, and I would ask
the mover himself to correct it. If he does not,
1 would not seek it by an amendment . . .

SHRIM. C. SETALVAD: But if
there is any inaccuracy my learned friend
can correct it.

SHRI BHUPESH GUPTA: .
{Interruptions) If I have to say I will say. But
being a member of the Privileges Committee I
did not attend its meeting. It is not for me to
question. . .

THE DEPUTY CHAIRMAN: That will
do. Mr. Rajnarain, you can take five minutes
more.

ft TRARI™S : AAAEAT, AR O
FAY 4t T gfF oy s i
e oo waEed ¥ awrd Ay ) oae
I T AT AT F ot g ot
ot e ¥ gEAem @F oA g A
ft wgt aF gATar wew I A
afead T T g1\ AT Tg wET T
& WA, TEE wlErd w7 9w A
I | FET 9T IE " I3r f Pafader
F waw g fradl ) o o e
Iy

st e owx F fagr-
faw1e #T 9w Iz g & Fagar-
fogre &1 Afew 2 wgr g 1 gw W
TETH I FTIE £y frgw &
freg &1 fadtarfasre &1 @ 9o
Fam mw frw fow & @ O
grdr & 17
qIAAAT, IH FAG AT H T AqT T
froamm ff ow  feafrwc &t

[RAJYA SABHA]
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Afer 7o faar s fasrarfawis o
A AN TAN IIvAT | A Afwg
freft A% Te e =3a ¥ fadfy amnfaa
HARg & @I § g A w7 bt
fagix  sagaar g€ mad iy =
T AW AAE AR Hram Ar
T §EA ORI WL EIey 4g U Ew
@ g fF g7 3 Famarfase 93,
foar ¥ SEA g At a@  wAS TAT
a5 & T Iuwr  famafawr aE-
FATE ®H mrAr i wifeda

s arAw g v S @@ wEim
wfafa frerarfasic o 48 sa@ gwr7
FI7 FT 927 FT FUAG ¥ AT qZ
FHET  aA g® # = e e ofr #
T FVAT @ T wEar wfEgdan
fr g, Paaa St a G vewr we
AT § 32147 97 | FWT I WA
F A W OSE 75 AN G A7
el  fF #AdY o franr qA A
afrdy wgx §1¥ fearE aard w0
s fEe, 38 e W s 2, 1m
gqv. oy wv 2, wm oft mfwas s R
R dw W nfw s ifaw ¥y oF
wael gAF g | A Ay AES w6
gaATt  ArAr A Adt §,  wEE
IqATT AT A gh | dar fr Atwe
Tt FoE e gy, ow
garg, it farm e @ A 7 sw
fFm & =i oy @

"If in a case a Member states something
on the floor of the House which may be
directly relevant to a criminal investigation
and is, in the opinion of the investigating
authorities, of vital importance to them as
positive  evidence, the investigating
authority may make a report to the Minister
of Home Affairs."

"If the Minister is satisfied that the
matter requires seeking the assistance of the
Member concerned, he would request the
Member to meet him."
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far  qeftadl, Awendr AARf F
gmgg foow & w3d @ fafaeer
1 dr # ar & At wEAT | g
ax mimasid dfes 1 3= g, faaa
aar % wa fwgr g, fufass wafeai
F1 Friaeal # fgemr fem @ 1 it oY
UF  WAGAE "L q9T F1 AR
aiflr gm fafaes &1 fofm w3 &
FA  FOA 2T AL | WEAE, I A9
T A% EfF awE I guE WA
w1 ®1§ ff WAt zgar mew g fa e
qifedde &1 & fawg +% ™
3 g adf ) gufese @y =
TAAF BN FL IART AAA A AT
THE DEPUTY  CHAIRMAN:

Please wind up. | must give a chance
to others,

sft TR ¢ AT TWE fT gAw
F ogME g

gyewwfa g, @i Y SR T
&

W TWAREW :  q9T, BW &l A
F7 o Zf9F

Ieaamfa : 4% 5 faaz =g

st TIRTEW : i feAE § A
FTET |

goaamia : o= foar A a4 ) amy
a7 faar &7 vy feae & fard

«ft LIRS ¢ WA, § ag s
gfr maad o e fow fwmr
T F 3aF wem: faovedt 0 F o
ITH I ogEE T OAFTAE N K
gl § fF ag g Frstarfae afufq
# W 9w |\ faewfawrr afafa
X 7z faaw s g fr e
1 ooy yfgwT s &1 T WAl
W 9 agIW geA A aver s fow aia
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T IFW AFEL EY FEHET IIEA
FL ot w=rf ft  gfam sfawrd w9
FLH FE 9B AL FT GFAT | FAT
foeft wam v #E G W w@AT R
A TAR WYCHA T WMAA WA T I
wr =wifgd | T o emdE
FG1 AT FAT FAA I wwAT A
I ALY ARG TOEAN FTEH AT AT
wreare w1 frafsa F4t0

=g 7 wma & swnfm w1

# frama w=m f&a gasr WET &7
aq 7 FME AT TwE 3 gA: Fr-
fagrz afafs § wra % o fer &19-
THH FL AT WS AAMI

THE DEPUTY CHAIRMAN: Mr. A. P.
Jain. The time is very limited. Just state your
points.

SHRI A. P. JAIN: Yes. First I would like
to read out the last paragraph as it will stand
after my amendment, because I gave my
amendment in a hurry and it would be better
if things are clarified. It will read as follows :

"If in a case a Member states something
on the floor of the House which may be
directly relevant to a criminal investigation
and is, in the opinion of the investigating
authority, of vital importance to them as
positive  evidence, the investigating
authority may make a report to the
Chairman accordingly. If the Chairman is
satisfied that the matter requires seeking
the assistance of the Member concerned, he
would request the Member to meet him. If
the Member agrees to meet the Chairman
and also agrees to give the required
information, the Chairman will use it in the
manner which will not conflict with any
parliamentary right of the Member. If,
however, the Member refuses to respond to
the Chairman's request, the matter may be
allowed to rest there."

Now, I must congratulate the Privileges
Committee on giving very clear findings on
the issues dealt with by them, and these
findings fully protect the freedom of the
Members of this House to act in the manner
that they think proper in the House and  to
express
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[Shri A. P. Jain] their opinion. Now, one of
the questions which was posed by this Com-
mittee is contained on page 6, "We may proceed
to examine the position regarding disclosures
made by Members of Parliament on the floor
of the House and their accountability to any
outside body therefor." The important word is
"accountability" to any outside body. The
opinion of the Committee, is clear that the
Member is not accountable to anybody outside
the House. If the power to enquire from the
Member is given to the Home Minister for this
purpose, the Home Minister is an authority
outside the House. I want the House to be the
master of its own affairs. The Chairman is an
officer of this House and I think he is the pro-
per person who should first examine it whether
it should further be discussed. If he is of the
opinion: 'Yes, it is a fit case' he may request
the Member to see the Chairman. If the
Member sees the Chairman and supplies him
the information, well and good. Then the
matter ends there. If the Member refuses to
do, I think any interference by an outsider—
the Home Minister in this case—will not be
proper. After all the Home Minister is the
head of the investigating authority and if the
Member is subjected even to questioning by
him although he may have no ultimate power
to make any order, I think it will be an
infringement of the rights of the Members of
this House. It is with that object that I have
moved this amendment. It is with the object of
maintaining the autonomy and full rights of
this House that this power should be entrusted
to the Chairman and not to the Minister of
Home Affairs. These are the few words I
wanted to say.

=i drarae aw @ dww Fegdl Sma,
™ fae #1 swwsw & for ooz d-
TTT | IFATT 4G & oA A
AT 9w FY FF ITAT 9T | TAFS
= &0 97 g ar, @A 2 fge § ar
IAFEI FEA AT ag A 4r

"Therefore I suggest that you kindly ask
the Home Minister to furnish you
information, the names of the officers who
came, who sent them. And certainly the
man who sent them he should be
penalised.

[RAJYA SABHA]
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I am not interested in bringing a
privilege motion against the Home
Minister if I can help it. But if the Home
Minister tries to hide it, then I will be
within my rights to start privilege
proceedings against the Home Minister,
based on the statement of the Home
Minister."

What the Home Ministry wrote to the
Chairman of the House was:

"Shri Kuldip Singh, Inspector CID,
was deputed to contact Shri Bhupesh
Gupta, MP, Delhi, in connection with the
investigation of this case. Shri Kuldip
Singh has been deputed to request Shri
Bhupesh Gupta MP, to hand over the
original sheet which was reported to be in
his possession as it was wanted in a
cognizable case."

=

A1 3a% w4 ag g f5 €wr fafame
aadr w1 dw fewddva a Fw
Fam foom v gafem 9 W
AT M S AT TE —

"He wanted the name of the
officer who came and that the Home
Minister should not try to hide things, the
Home Minister did not hide things and he

gave the names of the persons
concerned."

T UF T AV T4 AT FFEAT
ar f—

"If 1T wanted I could bring privilege
motion". Respectfully 1 submit

that he could not. BIFT TH FIH=T
¥1 ag w7 2 5 s wrd wmew 9w e
#t #1771 A 2 s s @@ @i

o1 fafams &1 w19+ @389 & F5MT
Tigar & AT e g g fagy 9

a0 #izd] &1 da-a fam A fox
FF WIRAT 2T ® a7 ow WEEs i
agi Tev A aFArww A% i@
ATHAT T ST A TFT & 7 AT F
o grEar w1 A faers araEry
T e %3 A femn @ osaw faw
qg quar & adr 2 & A g faenw
qHAT TEE GTE | BTA AT FHH
#t qur % femm & @@ uw A FW
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fafrers 71 feft frmdr o a3t
FAIAZ WwAT FIW O A4S I
ST ATT AT AFA § FW ZafamiEer
9T SAET W7 AE 3 ;ifFE IEE
BT mamgfE:

"The matter is serious. I have written to

the Chair leaving it in the hands of the
Chair."

Fazdr O T wEw T fEaE
gaar fafgas a9 ¥ war ) zEwr
FATmAAl  gAfAe 9 F oyr s
qZa 7 9% 47 v € (F—

"Let the Chair deal with it. I do not want
to make it a point of personal privilege."

~

ggte o1 g39 &1 gfeET 71 g4 aua
FT HFT  TIAZ THAA AEL | AH
fafemer mzaar w7 @39 § a7 w30
ot f

"If the conduct of the investigating
officer in this case were to be regarded as
in any manner unusual, it might be useful
that the police administration in general and
investigating agencies in particular were to
be given clear guidance as to how they
should proceed in such cases, and he would
therefore suggest that if the Chairman
considered it proper the question might be
referred to the Privileges Committee 'whose
findings would provide the necessary guid-
dance to officers who have a statutory duty
to perform in such matters'."

At 77T agaEy g fn S W e
FT Faq  Fr atfmw & af § AT

——— L B T e Dl T B
FE vcame into conflict with the duties of

grithe administration”. _
Ll

W §AH T W g R g &
W wi kel
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™ 0g wwa ¥ g fafreraga ¥
Wiag & wwar & ogiwa & mEEw
T & g fF g owr waw fww
T A wad Foalrfar w0
e S A S I A G i
Araag 3w awwr fF @i 5 osfae
A w0 afz w= A@wr F@r € Ao
grm Awr Zmr wifgn TEw feew
graa gz fafs Wi sow &
Hzm ¥ gz g gl ww fefzma
EOE Ot It S AT S | A
T I AWE %1 9g avaTeT 4r
iwm wfafzr 7§ 3z fv fufsss w5
AT EH MUEE FEUT H % ITICE
EER I L C < B i
aa Sgadq, qer wgrd 5

"the rights and privileges of Members of
the House should be safeguarded."”

W AFUTIT § IFWT qEF T 47 A%
guan fr fafads #9511 qg 7 amy
ot famr srm 1 Fafadrs s%dt & wwdr
F1 7 dFweew § fae fear ) mg
frm & & w3 wafmse @A & adt
=it % & agr rule of harmonious inter-
pretation m fwar m;t | zEE
Fr¢ frasa a# Zidr zafmo rule of
harmonious interpretation g7 nemd
7% F8 3 @A wrefew v #)
Az ag a7 4 & & g sfawrd
am fafae =73 #v 3w wwEw
fiTw ®7 F mEew ¥ foEer a7
q94 # | UF 797 T30 a6 2w a0
il F T AP A2 A 79
qEas ¥ Atz warfiE 2T
wi% fr femduz Avem fafaees 408,
E’qﬁqfr .

"The authority may make a report to the
ministry of Home Affairs accordingly. If
the Minister is satisfied, the matter ends
there; if not and
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| =1 qrEATe T 31 |

if the matter requires seeking the assistance
of the Member concerned"—It is

[RAJYA

assistance that is
sought ..."
g F1 FEC A TR FAAA

TE, FE 9 qBH FATA A AG
& Twaroer S ® Forer ST w7 S
fem g a2 =A% faoaf adi g &
T gW FEIgmA F oa= ar v
Wt day @I £ A1 OFHUE  ABA
Wi TEAT 9IUT | T AT & FHL
Ragvdl gy At fawi o
g fx:

He would request the Member to meet him".
It may be at the Member's own house. He can
invite the Home Minister to his own house
and say 'You can meet me here'. "If the Mem-
ber agrees to meet the Home Minister and
also agrees to give the information

required” it isall right. 3T F FIAY
1
Td g YT & a1 1w g
Fqifq
the member may agree to meet

but may not agree to give the information. But
if he gives the information, then "the Minister
will use it" and that also "in a manner which
will not conflict with any parliamentary rights
of the Member."

TE S ATNE F qoar W@ e
R R e ¥ afas T & fao gt
gFa g wafan & qmwa g v fafs-
ax ¥R ¥ feafdr & wifeo
39 w1 IqaEr w=w fEa @, o R
¥ afawmiz & zawr ot W= i g
g AT frag wasm R e ot aoR
sfawd w1 ww T, 77 9w N enm
W fmam Tmw yoww HF oaw
I W UTE AE H A AR
@ F w3 foid du oA g
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THE DEPUTY CHAIRMAN: I
would request Members that whatever points
they object to, they may state and make it as
brief as possible.

SHRI BHUPESH GUPTA: [ was a
Member of the Privileges Committee.
Normally 1 do not speak but here I will have
to because it involves certain factual
statements which have to be corrected but
even then I would not insist on my moving the
amendment. Let it come from the Privileges
Committee. I could have easily got it through
the Committee had I attended it. The fault is
mine rather tlian that of the Committee if any
minor errors had crept in. So I do not blame
the Committee. Hence 1 would not like to
move the amendment when I did not attend
the meetings except once. I did not attend the
meeting because I was personally involved in
this matter, because 1 was the complainant.
Now I followed the principle that no one can
be a judge in his own cause. Here it was a
cause of the House, and although it was a
cause of the House I thought I should leave it
to the Committee—and I had faith in the
Privileges Committee and 1 felt that if the
Privileges Committee goes wrong, I would
not be able to correct it even if I were present.
But anyhow I had faith in the Privileges
Committee and left it in their hands. Just as
you see, right at the beginning I left the entire
matter in the hands of the Chair because I did
not like it to be made a personal issue.

1 Somebody came to my house, a police Officer.
I got irritated. Therefore I did it. Why did I
not want to make a personal issue against Mr.
Chavan at that time although I said it was
within my rights? Punjab was under the
Centre at that time as it is now. I have said it.
So I left it in the hands of the Chair. My main
complaint, hon. Members should note, which
was sent really to the Privileges Committee,
made the Chair move suo motu, and I am
grateful to the Chair. The Chair moved suo
motu in this matter instead of the matter
coming to the House, as indeed it should be in
a case. Now here is a short thing; I will read it
out because hon. Members, many of them,
may not have got it. This is from my letter
dated April 19, 1968, addressed to the
Chairman.

"I would like to draw your attention to a
serious matter. You will remembe, that
during the last ses-

T fragr S d | 3@ afw W
famr s
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sion I had the occasion to invite the
attention of the House to some part of
the Punjab Appropriation Bill signed by
the Governor of Punjab but without any
signature thereon of the Speaker or even
the Deputy Speaker. The matter was
discussed at some length in the House.

After the Session was over, a certain
Police Officer from Chandigarh came to
my house to enquire about the document
I had referred to in the House. I did not
of course say anything to him and I
asked him to leave my place, which he
did.

This is a serious inteference with the
work of Members of Parliament and
indeed it is a gross breach of privilege of
the House".

I am not saying that it is a breach of my
privilege.

"I have orally mentioned this matter
to the Union Home Minister, Shri Y. B.
Chavan. I propose to formally take it up
on the floor of the House as soon as the
next session starts. In this connection I
may further mention that the Chandigarh
Police is under the Central Government.
The Union Home Minister should find
out for you as to which Officer of the
Government actually sent the policeman
to my house."

Then the Privileges Committee gives an
extract from the proceedings of the House
of May 2, 1968. There is in House I said,
"Sir, 1 leave the matter entirely in your
hands. I do not wish to pursue it from the
narrow personal or even party angle. If you
think that what I have said makes a very
strong case for investigation and action, I
would expect that you would give it your
attention. If you do not think so and would
like the matter to be dropped, I will not
pursue it although I can bring in a privilege
motion against the Home Minister because
he is ia charge of the Chandigarh
Administration." Let it not be interpreted
that 1 did not want to bring a Privilege
Motion against the Home Minister. All that
I showed in this was that I displayed great
respect and confidence in the Chair. I was
so sure of my case that any Chair could not
but take cognizance of it—any Chairman of
the Privileges Committee—and hence 1 was
not bothered as to what I should say against
the Home Minister or some other people.

Then I thought that the Home Minister would
appreciate this kind of thing, namely, that a
Member of the House who  sought to
be subjected to

investigation.

Then, Madam, finally, inthe proceedings
of the House of May 2, 1968, which you

quote, I have said, "But here a police
officer is sent to start investigation with
regard to a matter which relates to

Parliament. Still the Home Minister is not
at all bothered. Therefore 1 suggest that
you kindly ask the Home Minister to furnish
you information, the names of the officers
who came, who sent them. And certainly
the man who sent them, he should be
penalised." I was not interested in the small
fry who came to my house; it would be unfair
even though he happened to be a police officer.
I am not interested in bringing a privilege
motion against the Home Minister if I can help
it.  There also I did not give up my right.
Madam Deputy Chairman, you may think
that 1 am not careful in my words, but I am,
and if the Home Minister tries to hide it, then
I will be within my rights to start privilege
proceedings against the Home Minister based
on statements of the Home Minister. [ am
within my rights even now. I can even start a
privilege motion now if I want to. And I have
said in that day's proceedings, "If = he admits
it, then either he is liable, or the police
officer concerned." Madam, this is important.
"l donot like to prosecute the man who
came here, the subordinate officer, but the
authorities who actually sent them." Now
this was my contention as far as the case is
concerned. I did not even ask the officer
who came to my house, "Gentleman, what is
your name?" After all, | knew that he had been
asked to come here, and I told him, "Now
you go", and he politely went away. Then
I did not know who sent him. He said he had
been sent by some higher officer. I did not
ask him about it because I did not want to
enter into any discussion with that officer who
had come, by asking him who gave him such
an assignment; I want Mr. Chavan to tell
us. Up to today Mr. Chavan has not revealed
the name of the officer who had sent him.

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJ-RAL) : How does that
interest you?
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SHRI BHUPESH GUPTA: Madam
Deputy Chairman, that is why 1 say that |
feel very strongly about it with all respect to
the Privileges Committee. | How is it that the
Privileges Committee j did not succeed in
getting the name of j the officer who sent that
policeman in this matter?—it was necessary
for the Privileges Committee. =~ Mr. Chavan
is hiding facts; that is my regret today.
Even I say I would have submitted to the
Report of the Privileges Committee; I
would not have brought any amendment, but
certainly the Privileges Committee should
have told us who is that officer in Chandigarh
who authorised or asked or ordered that
inspector to go to a Member's house and be-
have in this manner. Is it not relevant
information to be given? Madam Deputy
Chairman, to you as Chairman of the
Privileges Committee I will submit that you
ask Mr. Chavan to find ou! as to who is that
officer who sent the inspector to my house. 1
do not think Mr. Chavan ordered him—in all
fairness to him. Yet Mr. Chavan's vicarious
responsibility does appear in this connection.
But I would not blame Mr. Chavan. I do not
think fie personally ordered it. ~ Well, there I
am concerned with the officer at the top who
initiated this thing and asked the inspector to
go. Who passed the order? That should have
been by an officer. Now this information
has been withheld from the House in Mr.
Chavan's statement. It is regrettable. Madam
Deputy Chairman, that this information
could not be elicited in the Privileges
Committee. When the Privileges Committee
examines things, well, if I were in the
Privileges Committee, 1 would have asked
Mr. Chavan to come before the Privileges
Committee and 1 would have asked him
questions. I know my esteemed friends and
colleagues in the Privileges Committee have
done their job well and therefore I do not
impute anything to them, but it does occur to
me that Mr. Chavan has deliberately not
revealed the name of that higher officer even
after my request. This is number one. The
second point I should like to make is this Mr.
Chavan could have divulged it on the floor
of  the House. Why I did not initially
brine a privilege motion against that officer?
It may be asked. It isbecause I did
not know his name. I wanted Mr. Chavan to
divulge the name; then I can bring it, and
that is what I mentioned in my letter and,
fortunately, the Chairman moved suo motu. I
leave it

[RAJYA SABHA]
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entirely in your hands that the people, that not
only the name of the inspector who came
here—his name is given, here, Madam
Deputy Chairman; the inspector's name is
given here; it is Inder Singh; his name is
given but, you see, he has been sent by
somebody; why that man's name alone is
given, I cannot understand; always there is an
attempt to find a scape-goat among smaller
officers; always there is an attempt to punish
a little inspector here or a sub-inspector there
or a constable in some other place—I also
demand, ty Chairman, I as a Member of the
Privileges Committee also demand that it
should be brought before the House, the
name of the man who ordered this.

Now I might divulge one information which
1 did not mention here. When I went to
Chandigarh immediately after that, 1 was told
that Mr. Gill, the then Chief Minister, was
thinking of starting a prosecuion against me
under section 380 for theft of that Budget
paper. Well, I had been told this thing by the
lawyers in Chandigarh that they were
thinking in terms of starting a prosecution
against me in a court of law for theft of the
Budget paper. This is a serious statement [ am
making. If you like, Madam Deputy
Chairman, I can produce the lawyers who had
told me this in Chandigarh—in the Punjab
High Court. Therefore, there was a conspiracy
at the top, and perhaps later on better counsel
prevailed and they shield away from

this thing and behaved in this 1
manner. Madam  Deputy

Chairman, I am very grateful to
the Privilege Committee for the kind words
they have uttered about me that I resisted this
thing and that I am a Member of considerable
standing. If I am a Member of considerable
standing it is because of the House itself
{Interruptions’) Because I am accustomed to
receiving policemen all my life. From the age
of 13 I have been receiving them. They have
come to search my house, put me in
detention, arrest me, arrest my father. So
many things happened in the days of the
British and even under the Congress. So I
was not irritated about that, but as I
mentioned here in the sixteen years of our
parliamentary career this is the first case of
this kind.

And how did Mr. Chavan react ? He says
he cannot make a statement because he was

not sure if that would assuage the feelings of
the Members. Is

P.M.
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that what is to be said ? Mr. Chavan was the
Minister in charge ; he should have come
and apologised to the House, i 1 am sure if
Jawaharlal Nehru had been there he would
have apologised to the House. I know how
Jawaharlal Nehru apologised to the House
one day when Acharya Kripalani said that in
some district he was being dogged by
policemen, shadowed by policemen. He
expressed regrets for that kind of thing but
we have passed those days. Everybody
thinks that others must apologise. Mr.
Morarji Desai thinks that Mr. Dharia must
apologise to him but Shrimati Indra Gandhi
does not think that she must sometimes
apologise to the House; Mr. Morarji Desai
does not think that he must apologise to the
House; Mr. Chavan does not think that; he
must apologise to the House. Madarn Deputy
Chairman, congratulate the Members of the
Privileges Committee for the way they have
discussed this matter and applied their mind.
And congratulation coming from me is
something which can't be thrown away
easily because you know I am niggardly in
such matters. 1 say al! this because they
have gone into this matter on merits from
the point of view of the larger interests.
Therefore 1 am not interested in what they
say about me or how they interpret my
words. I And what is more, I am interested I
in the proposition before the Privileges
Committee. They have seriously considered
it as indeed they should and for once I am
happy about the Privileges Committee of
which I have been a Member ever since
1952.

o AT ¢ R g
frgr, st oY @t 29 o ; |

SHRI BHUPESH GUPTA : Madam,
these recommendations are good. You
might consider the amendment made by
him. But one thing I should like to say.
This is a good thing; adopt it. We are being
subjected to all kinds of harassment
outside and therefore. . .

o} URATCEAR ¢ HMT WA FY
wWEg fFam & wfwr 79
gere far ama o fufads %20 &)
TR FESl ®T WA TR fFa, oA
Iq Edr & DY fear o sl A
qe=T AT Jfer ar
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SHRI BHUPESH GUPTA : 1did
not go to the Privileges Committee because as
I said I am the complainant; I woud not
because it is not a good thing.

THE DEPUTY CHAIRMAN : You
have said all that. It is one o'clock;, we must
finish now.

SHRI BHUPESH GUPTA : On the

basic issue they have given a good judgment.
But, I should like to say here that a newspaper
report which appeared has upset me that a
Member of this House was asked to apologise
for some remarks or observations he made in
this House. Madam, you may say that Mr.
Dharia is from our party and it is a party
matter. Then keep the party matter secret. If
you are not in a position to conduct the party
matters so secretly that they do not get into the
press, naturally they will be taken up.
Therefore 1 say that Mr. Morarji Desai or
those who asked Mr. Dharia to apologise were
entirely wrong. What is the use of passing this
Resolution here if v/e allow such things?

THE DEPUTY CHAIRMAN: Mr.
Gupta, please sit down. We must finish this.

SHRI BHUPESH GUPTA :
finishing.

THE DEPUTY CHAIRMAN : You
must be relevant.

SHRI BHUPESH GUPTA Madam
Deputy Chairman, such things should not
have gone outside. The manner in which it
was done, two things are there. If it is an
internal party matter you must be able to see
that it does not come out.

I am

THE DEPUTY CHAIRMAN : That is

. another issue altogether. Let us finish this.

<t TaAmer : Ava, Afmm 3w
zTw Fsr oT @A EiEm ) §9

A

¥ THE DEPUTY CHAIRMAN: 1
want to seek the indulgence of the House that
we sit till 1.30 and finish this business.

FOT Ag A5 fFqrar gw AW
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THE DEPUTY CHAIRMAN: Mr.
Rajnarain, please sit down. This is no decision
I am giving. I am only asking the indulgence
of the House. If you want to go, you may go.
The mover is Mr. Setalvad and if he is
indulgent enough, we will sit till 1.30 and
finish this and rise for lunch for one hour.

ot TATI™T ;O AITHT  TEGHAT F

fad & -{7ef 1T 9X TEa §1 @ F@
g1 - .

[At this stage, Shri Rajnarain left the
House.]

THE DEPUTY CHAIRMAN : Now, Mr.
Bhupesh Gupta, you must finish.

SHRI BHUPESH GUPTA : Madam, Just
one minute; I accept that suggestion but one
thing, before I sit down, I would like to bring
to your notice. As you know such things are
happening and I hope the House will take note
of it. Once I mentioned something about a
CIA agent Mr. Sen in this very House. ..

SHRI SUNDAR SINGH BHANDARI :
Can we not.. .

SHRI BHUPESH GUPTA: Why
should you stop me?

SHRI SUNDAR SINGH BHANDARI : I
only say that it seems the debate is going to be
long; so why should we not take it up after
lunch?

SHRI GODEY MURAHARI: Let
us meet at 2 o'block.

(Interruptions)
THE DEPUTY CHAIRMAN : You must

talk on this privilege motion and not on all
other things.

SHRI BHUPESH GUPTA : Let us
meet at 2 o'clock.
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THE DEPUTY CHAIRMAN : You

go on and finish.

SHRI BHUPESH GUPTA : They do not
want it, you see.

THE DEPUTY CHAIRMAN : But

you will not get more time even if we meet at 2
o'clock.

SHRI BHUPESH GUPTA : Madam, this is
very objectionable. Did I say that I should be
given more time?

(Interruptions)

THE DEPUTY CHAIRMAN Mr.
Bhupesh Gupta, let us concentrate on this
Report; let us not go into other things. You
will have other opportunities for saying all
that.

SHRI BHUPESH GUPTA : Always we are
insulted. I said I would take just one minute
and after that you say that I want adjournment
for getting more time.

THE DEPUTY CHAIRMAN : You
take your one minute and finish it.
wanted a minute.

You

SHRI BHUPESH GUPTA: Not
now. All my colleagues want adjournment.
Let us adjourn.

SHRI GODEY MURAHARI : Let us meet
at 2 o'clock.

THE DEPUTY CHAIRMAN:
Please be reasonable.  The one minute you
wanted I was going to give you now.

SHRI BHUPESH GUPTA : I will take that
one minute after lunch at 2 o'clock.

THE LEADER OF THE HOUSE (SHRI
TAISUKHLAL HATHI) : Mr. Setalvad has to
reply. Let us show some consideration to him.
Let us not compel him to come again at 2
o'clock.

SHRI BHUPESH GUPTA : You want to
have it both ways. When we agree you abuse
us. When we do not agree you appeal to us?
We want adjournment.

SHRI JAISUKHLAL HATHI : Let us
show some consideration to a senior Member
like Mr. Setalvad.

(Interruptions)
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SHRI B. K. P. SINHA (Bihar) : May I
appeal to the good sense of hon. Members? Mr.
Setalvad is an old man. Even in the Supreme
Court he has permission to argue while
sitting. He does not have to stand up. It means
a great strain on him. Therefore, we should be
a bit generous and allow this debate to finish
and not compel him to come at two.

{Interruptions)

SHRI A. P. CHATTERJEE : We also want
to speak.

THE DEPUTY CHAIRMAN : Mr. Gupta
said that he would finish in one minute. I
gave him one minute and he took another
minute.

SHRI BHUPESH GUPTA : You cannot
say it. Now, it is no longer there. I wiH
continue after lunch.

{Interruptions)

SHRI GODEY MORAHARI: Let
us adjourn for lunch...

SHRI BHUPESH GUPTA :
break with the Opposition.

1 will not

THE DEPUTY CHAIRMAN : So,
we will rise for lunch and meet again at 2 .M.
The House stands adjourned till 2 p.M.

The House then adjourned for
lunch at eleven minutes past one
of the clock.

The House reassembled after lunch at two
of the clock, THE DEPUTY CHAIRMAN in the
Chair.

THE DEPUTY CHAIRMAN : Mr. Gupta.

SHRI BHUPESH GUPTA : Madam, to
convince you that I did not want to speak
before adjourning, I do not wish to speak.
You can call the next speaker.

SHRI A. P. CHATTERJEE (West Bengal)
: Madam Deputy Chairman...

SHRI D. L. SEN GUPTA (West Bengal) :
Will you kindly permit me to mention that
today, Friday is non-official day. We have
already...

THE DEPUTY CHAIRMAN: We are
trying to hurry it up.
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SHRI D. L. SEN GUPTA : If Members do
not hurry up, I have no control. But I would
submit is, let this matter be shifted to
Monday.

THE DEPUTY CHAIRMAN : No, it
cannot be done. This is not Government
business. This is the business of our House
and we must finish it today.

SHRI D. L. SEN GUPTA : Today is
specifically mentioned as non-official day.

SHRI A. P. CHATTERIJEE:
Madam, I must, of course, say that the Report
of the Privilege Committee is certainly
welcome to the extent it goes, because the
Privileges Committee has at least categorically
and clearly said that a Member cannot be
questioned in any court or place outside
Parliament for any disclosure he makes in
Parliament. Also, all the answers which the
Committee of Privileges has given to issues 2
and 3 go to show that such questioning
amounts to impeding the Member in the
discharge of his duties and also it amounts to
molestation and also it amounts to interference
with his freedom of speech. To that extent
certainly it is a welcome report of the
Committee of Privileges. But I am on my legs
to pinpoint only a particular fact and it is this.
After arriving at the finding that such
questioning amounts to impeding the Member
in the discharge of his duties and amounts to
molestation of the Member and also after
coming to the finding that it amounts to inter-
ference with his freedom of speech, the thing
that follows is this. Shri Kuldip Singh, who
came to ask Mr. Bhupesh Gupta certain
questions at his residence during the inter-
session period, committed a gross breach of
privilege of this House. It is true that Mr.
Bhupesh Gupta did not, as the Report goes, in
so many words ask the person who questioned
him to be committed for gross breach of
privilege of the House. It is true that he did not
ask that. I may also point out that in the appli-
cation that Mr. Bhupesh Gupta placed before
the Chairman at page 19 he has said that it is a
gross breach of privilege of the House. Having
Tound that such questioning would amount to
interference with the activities of the Member,
in other words, would amount to a gross
breach of privilege of the House, why did not
the Committee of Privileges go further and
haul up this particular Police Inspector, who
went
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to the house of Mr. Bhupesh Gupta,
namely, Shri Kuldip Singh, for breach of
priviiege of the House ? ] do not understand
why this Committee stopped half-way after
coming to this finding.

Secondly, I find—this is very impor-
tant—and it is the feeling of some Members
of the House also, that there is an attempt to
shield the real person behind the show. If
Shri Kuldip Singh came to the question Mr.
Bhupesh Gupta, he did not come on his
own. He certainly was deputed by
somebody else. The Office Memorandum
signed by a Deputy Secretary in the
Ministry of Home Affairs and sent to the
Rajya Sabha Secretariat clearly shows that
Shri Kuldip Singh had been deputed to
request Shri Bhupesh Gupta, etc. Now, of
course, Mr. Bhupesh Gupta has said that he
was "not certainly asked to hand over the
original and that it was absolutely a false
thing. If one thing comes out of the Office
Memorandum sent to ihe Rajya Sabha it is
that Shri Kuldip Singh was deputed. Now, if
he was deputed, he must have been deputed
by somebody. Who has actually deputed
Shri Kuldip Singh? That particular fact also
should have been before us and I think the
Committee of Privileges should have gone
into these two questions : First of all,
whether Shri  Kuldip Singh himself
committed a gross breach of privilege of the
House or not; and secondly, if somebody
had sent Shri Kuldip Singh to question Mr.
Bhupesh Gupta in his house that somebody
also should have been located and identified
in order that he also might have been
proceeded against for a gross breach of
privilege of the House. Therefore, what I am
submitting is this. As far as this Report is
concerned, it is certainly okay. We certainly
support it so far as it goes, but it should be
resubmitted. I am supporting the motion of
Shri Rajnarain for this reason that it should
be resubmitted to the Committee of Privi-
leges in order that the Privileges Committee
may proceed first against Shri Kuldip Singh
and then find out who sent Shri Kuldip
Singh and thereafter proceed against that
person also for breach of privilege of the
House.

SHRI M. N. KAUL : Madam, Deputy
Chairman, we are grateful to the Committee
of Privileges for this Report, over which
you had the honour to preside. I think that
this Report will be a historic document in
the annuls of Parliament because it lays
down, for the
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first time, clearly and unequivocally what are
the privileges of Members in this context. The
Report is a valuable one and I have no doubt
that in its preparation you have had able
assistance.

Now, 1 will confine myself, to the
questions which the Committee framed and
which it has answered. I agree with the
answers given by the Committee and they are
quite appropriate for our purpose. The sum
and substance of the recommendation of the
Committee is that for anything that is said or
done by a Member in Parliament he cannot be
questioned by any outside authority, judicial
or otherwise. That is the undoubted
proposition that the Committee has laid down
and it flows from the privilege of freedom of
speech, which is guaranteed under the
Constitution.

Let me make it quite clear that we should
bear in mind what the Committee has said
elsewhere in its report. It is true that the
Member is not subject to control of any
outside authoriy for what he has said or done
in the House, but he is subject to the disci-
plinary control of the House itself, that is to
say, what is called the domestic jurisdiction of
the House. It is not that the Constitution
guarantees some sort of licence. What the
Constitution guarantees is that the House in
this matter would be sovereign. I think the
Committee has done well in saying that this
privilege is subject to the Rules of the House
and ultimately to the disciplinary jurisdiction
of the House itself, which can be exercised on
an appropriate motion.

In another place the Committee has again
emphasized the jurisdiction of the House by
saying that what a Member says or does in the
House is subject only to the provisions of the
Constitution and the Rules of the House
which are enforced by the Chairman. That is
the substance of what the Committee has said,
and we should, I think, endorse it completely.

Now there are one or two words that [ have
to say in regard to what the Committee says
about the national interest. It is the undoubed
power of the Chairman at any time to stop a
Member from quoting from a document
which in his judgment—because he represents
the House—would not be
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in the national interest having regard to the
security of the country to be divulged. 1
refer to that because that emphasizes the
domestic jurisdiction of the House in this
matter. So, no investigation of any kind can
take place by police or any outside
authority in respect of what a Member has
said or done in the House or any document
from which he has quoted in the House.

The question still remains that it is open
to the Member to volunteer information.
That is for the Member concerned and in
some cases, where it is a question of giving
evidence, the Member has also got to take
the permission of the House. It is not as if
the Member is his own master in this
matter. On the whole I feel that since it is a
mixed question a Member should be well
advised if he is prepared to volunteer in-
formation of his own accord or after an
inquiry has been made from him by the
appropriate  authority to consult the
'Chairman in the matter and. if the
Chairman so desires, to bring the matter
before the House so that he is free from
committing any breach of privilege that
may be involved in his dealing with the
matter himself without the authority of the
House. The authority of the House will
completely protect him.

There is one matter to which I would
specifically refer. At page 8 the Committee
says ;

"The right of a Member to obtain
information (including secret infor-
mation) from any source he chooses, in
the performance of his parliamentary
duties, and to disclose such information
in the House is today unquestioned."

I personally prefer the word 'receive'
information because that is the appropriate
word which has been used in these
privilege cases—that is to say, whatever
information he receives he can disclose. A
Member should not set about soliciting
information from confidential sources. That
is not his function. A Member is entitled to
receive information from all quarters, from
wherever it comes. He can then use that in-
formation in the House.

At the appropriate stage, Madam, I will
move an amendment, with  your
permission, as you directed in the morning,
as to what exactly should be
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the procedure that should be adopted in case a
Member decides to volunteer information or
the appropriate authority wishes to consult
him. 1 think that the matter should be
carefully  considered, and after the
Government have considered the matter and
framed appropriate proposals the matter
should come again before the House and we
should consider it, because whatever instruc-
tions are given to the police officers should
not be a matter for the executive Government
itself but should come before the House as to
what exactly are the instructions that will be
given to the police officers, and after the
House has given its endorsement those
instructions should be isued and they will be
binding on all concerned for all time to come,
and any breach thereof will be a breach of
privilege.

SHRI BANKA BEHARY DAS: 1
congratulate the Committee of Privileges for
pronouncing the principle for a situation in
which there is a conflict between the rights
and privileges of a Member and the duties
of an administrative officer. Though 1
agree with Mr. Bhupesh Gupta that the
officer was not performing his duty of his own
but must have been doing it at the dictate of
somebody who was guided by some
nefarious motive, the principles that have
been pronounced here will operate in all cases
even when an officer wants to do his duty in a
bona fide manner. Madam, I am more inclined
to accept the amendment that has been
moved by Mr. A. P. Jain obviously for this
reason because it is not only a question of
privilege of a Member but these pri- can be
well orotected by  the House and by the
Chair, as Mr! Kaul indirectly referred. I
again would like to emphasize the fact that
this is  the parliamentary convention about
privileges that if a Member in the course oi
evidence wants to say something aboul the
proceedings of the House, then he cannot be
compelled nor can he volunteer such evidence
before a court ol law unless he seeks the
permission ol the House or the Chair on
behalf ol the House gives him permission. Tha
is the well  established  convention ir our
country that a Member cannot givi evidence
either of his own initiative o by compulsion of
circumstances withou the permission of the
House. How cai the Privilege Committee
permit thi Home Minister to approach a
Membe directly to help him in the
investigation' That is a contradiction. So I
would liki
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rather to support the amendment of Mr. A. P.
Jain where if the Home Minister thinks that
the assistance of a Member should be secured,
he must approach the Chair, also if the
Member wants to help the administration at
that stage when the Home Minister approa-
ches him. Why go in a circuitous manner?
Why not the Privilege Committee say that
because Chairman is the custodian of the
privileges of the House, the Home Minister
will approach the Chairman and should not
approach the Member directly? Then only the
Chairman will discuss with the Member and,
if necessary, will take the House into
confidence before he permits the Member to
go and volunteer that information either to the
police or before a court of law. That is why if
we want to follow the well established
principles about privileges that have been
accepted here, I think there would be a lacuna
if we accept this. That is why I want to say
here that the amendment of Mr. A. P. Jain
should be accepted so that we will entrust the
matter entirely to the Chairman of the House
as to how to deal with the matter, either with
the permission of the House or directly
getting in contact with the Member.

Madam, here I want to say one ting only. I
am not in favour of punishing that official. I
would have been very happy if the Privileges
Committee had gone into the very root of the
matter as to who was the man who was
responsible to direct that inspector to come to
Mr. Bhupesh Gupta's house. It ought to have
been done. That man should have been
exposed. But here I want to say that I am not
in favour of punishing that officer in the case
of this privilege. We should not be touchy in
this matter. The inspector might not be at
fault. Somebody might have instigated him. I
am not at all in favour of punishing a person
specially under the circumstances when we
ourselves do not know what our privileges
are. That is why I have always pleaded in this
House that when after so many years Mr.
Bhupesh Gupta and other Members of the
House do not know what are the privileges
and they have to go to the Committee of
Privileges to pronounce certain principles . .,

(Interruption)

THE DEPUTY CHAIRMAN :
up.

Please wind
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SHRI BANKA BEHARY DAS: |

am saying broadly that the House is to
pronounce from time to time what are its
privileges. Otherwise, how can we expect any
official to know what are its privileges?
When the All India Editors' Conference wants
that the privileges of the Members of
Parliament and of the Assembly should be
codified as te what are their privileges, how
can we expeet the common man in the street
to know them? And can we book them?
Whenever this question of privileges
comes—I will again plead here in this
House—Ilet us not be touchy, let us for all
time to come decide and. codify what are the
privileges because we cannot have extra
privileges now. The Constitution has
categorically stated that we can have only all
those privileges which the House of
Commons enjoyed at the time when the
Constitution went into operation in our
country. What are those privileges, we are
supposed to know. It is only proper that we
should codify them because you always refer
to the Privileges Committee about this matter.
Why do you put the common man, the
administrator and everybody in difficulty
without saying anything about what our
privileges are? 1 will again plead with the
House that it should discuss this matter as to
what are the privileges. Let them be codified
so that everybody in the countiy,, the
Common man, the administrative officer
including the police man and others know,
and the matter may be solved for all time to
come.

I support the Report of the Committee of
Privileges and the amendment moved by Mr.
Jain.

SHRI B. K. P. SINHA : Madam, [ am glad
that the House has extended its unanimous
support to the main recommendation of the
Committee that a Member of Parliament is
only amenable to the jurisdiction of Parliament
in respect of things said or done in the House
and is not responsible to any external body,
judiciary or executive. But some doubts have
been  expressed about some  other
recommendations made by this Committee.
Mr. Jain's amendment seeks to substitute the
Chairman of the House for the Minister of
Home Affairs. That, in my opinion, will not
make matters better; rather, it will make
matters worse. Now, an investigating agency
operates under the executive at whose head
presides the Home Minister. There are many
a matter which an investigating agency or
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those in charge of law and order may disclose
to the Home Minister but which they may not
disclose to the Chairman. Moreover, if we
vest this in the Chairman, then the Chairman
who should be above all controversy, who
should be, like Caesar's wife, above suspicion,
shall become an object of controversy. That,
in my opinion, will really not lead to the
enhancement ecither of the prestige of the
Chairman or the prestige of the House.
Therefore. I feel that that amendment is nol a
proper amendment bccKiisc it does more
harm than good. But a firm practice, almost
amounting to a convention, may be developed
that the Home Minister should route his
request throuyh the Chairman, and the
Chairman may merely pass on that request to
the Member concerned. If the Member feels
inclined to go and explain, he can tell the
Chairman that he is agreeable to that pro-
position or course of action. But if the
Member is not agreeable, it is open to him to
inform the Chairman and the Chairman then
has to do nothing but to discharge a routine
and mechanical duty to pa>s un that
communication of the Member to the Home
Minister.

Mr. Kaul's suggestion for providing guide-
lines looks so simple and so well drafted. But
let Us not create more complications. If an
amendment of the last paragraph at page 12 is
required or if there are same difficulties found
or some gaps are to be filled, it is open to the
Chairman, by an executive action or order, to
fill up those gaps. There is no use bringing
into the House such matters.

About Mr. Rajnarain's amendment, again,, [
do not know why he has put forth this
amendment. Mr. Banka Behary Das rightly
said that he would not like the particular
officer who questioned Mr. Bhupesh Gupta to
be punished. It should be realised that that
officer was acting under the orders of his
superiors. If he disobeys those orders, he is
liable to disciplinary action by them. If he
carries out those orders, he in a way
encroaches upon the privileges of the House
and the privileges of the Member. He is under
two fires. We must take a generous view of
the matter. There is no use of referring this
matter back to the Privileges Committee or
recommitting it to them for this. Nor is it
proper to expect the Privileges Committee fo
go on a forging expedition trying to find out
who was the
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officer who directed him. That is not the real
purpose of the Privileges Committee of the
House.

Therefore, 1 feel that the Report including
the last paragraph to which objection has been
taken—an amendment has been moved by
Mr. Jain— the whole of it should be accepted.
But then it should be kept in mind by the
Home Minister that he should route his
request through the Chairman. That would be
in conformity with the dignity of a Member of
Parliament and the dignity of the House
because Members here are equal. Whether a
person is a Minister or a private Member, that
makes no difference so far as the House is
concerned. They are co-equals.

SHRr BANKA BEHARY DAS : If your
suggestion is there, there is no use of that
amendment.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS  (SHRI
VIDYA CHARAN
SHUKLA) : Madam, we welcome the Report
of the Privileges Committee, and as soon as it
is approved by the House, we shall take steps
to frame instructions and circulate them to the
State Governments so that these principles
that have been laid down by the Committee
are observed properly.

As far as the amendment of the hon. Mr.
Jain is concerned, we would have no
objection if that amendment is accepted by
the House. But if the House in its wisdom is
inclined to keep the original Report as it is, it
may do so. Either this way or that way we
have no objection. But if Mr. Jain's amend-
ment is accented, I think it would be better for
all concerned. And in fact, I would hope that
the House will accord its approval to this
Committee's Report.

SHRT M, C. SETALVAD : In view of
what my hon. friend, Mr. Bhupesh Gunta has
said, I am suggesting the deletion of one
sentence on page 3 of the Report. The
sentence to he deleted will be :—

'"Tn fact. Shri Bhupesh Gupta himself

did not raise this matter in the House as a

question of privilege."

That will be deleted, and the next sentence
will begin a little differently, thus :—

"Shri Bhupesh Gupta's object was to
bring to the notice of the House. . ." *
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Further in view of Mr. Ajit Prasad Jain's
suggestion, I will try to meet it half way. I
may suggest that on page 12 after the
sentence "If the Minister is satisfied that the
matter requires seeking the assistance of the
Member concerned, he would request the
Member" I would add three words "through
the Chairman", s, that the Chairman will
request the Member. The rest will remain as it
is.

With these suggested amendments, 1
move for the adoption of the Report.

THE DEPUTY
question is :

CHAIRMAN . The

"That the question which forms the
subject-matter of this Report be re-
committed to the Committee of Pri-
vileges."

The motion wax negatived.

THE DEPUTY CHAIRMAN : The
question is :

"That the Twelfth Report of the
Committee of Privileges presented to the
Rajya Sabha on the 6th December, 1968,
be taken into consideration."

The motion was adopted.

SHRI M. C. SETALVAD : Madam, I
move :

1. "That the House agrees with
the Report subject to the following
amendments :—

"(i) that at page 3, in lines 29 to 31,
the words 'In fact, Shri Bhupesh Gupta
himself did not raise this matter in the
House as a question oi privilege;' be
deleted: and in line 31, for the words
"his object" the words "Shri Bhupesh
Gupta's object" be substituted.

(i) that, at page 12, in lines 35-36,
after the words 'he would request the

Member' the words 'through the
Chairman' be inserted.' "

The question was proposed.
THE DEPUTY CHAIRMAN : Now I shall

first put Mr. Jain's amendment to The House.
The question is :

2. "That on page 12 for the
words "Minister of Home Affairs'
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wherever they occur in the last paragraph
the word 'Chairman' be substituted."

The motion was negatived.

SHRIM. N. KAUL : 1 move :

3. "That for the words 'agrees with the
Report' the words 'while agreeing with the
Report of the Committee directs the Home
Minister to prepare a set of instructions for
the guidance of the police officers who are
investigating a criminal case and in that
connection wish to make an enquiry from a
Member of Parliament regarding any
document divulged in or statement made in
the House by him and to make a report to
this House' be substituted."

Now what [ want is. . .

THE DEPUTY CHAIRMAN : Ido
not think that needs a speech.. .

SHRI M. N. KAUL : It states the current
practice. That is to say...

THE DEPUTY CHAIRMAN : The Home
Minister has already given the assurance. You
did not follow the Home Minister's
intervention.

SHRI VIDYA CHARAN SHUKLA:
I said that we would prepare a set of
instructions and circulate them to the State
Governments so that they can follow he
procedure as suggested by the Committee.

SHRI M. N. KAUL: And you will also
show them to the Presiding Officers of
Parliament.

SHRI VIDYA CHARAN SHUKLA:
There is no objection

SHRI M. N. KAUL : That is the whole
point. That has been a long-estab-lished
practice.

THE DEPUTY CHAIRMAN : In view of
this do you withdraw that amendment ?

SHRI M. N. KAUL : Madam. I beg leave
to withdraw my amendment.

*The amendment was, hy leave, with-
drawn.
vide

For text of amendment, col. 5074

supra.
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THE DEPUTY CHAIRMAN : Now
we come to the Report itself with the
amendments of Mr. Setalvad, the mover of
the motion. The question is :

1. "That the House agrees with the
Report  subject to the following
amendments :—

(i) 'that at page 3, in lines 29 to 31,
the words 'In fact, Shri Bhupesh Gupta
himself did not raise this matter in the
House as a question of privilege;' be
deleted; and in line 31, for the words
"his object" the words "Shri Bhupesh
Gupta's object" be substituted;

(ii) "That af page 12, in lines 35-36,
after the words 'he would request the
Member' the words 'throught the
Chairman' be inserted."

The motion was adopted.

PAPERS LAID ON THE TABLE
I. AuDIT REPORT (DEFENCE SERVICES), 1968

IT. APPROPRIATION ACCOUNTS (DE-
FENCE SERVICES), 1966-67

I1l. AuDIT REPORT (POSTS AND TELE-
GRAPHS), 1968

IVV. APPROPRIATION ACCOUNTS (POSTS
ANDTELEGRAPHS), 1966-67

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : Madam, I beg to
lay on the Table a copy each of the following
papers (in Hindi) :—

(i) Audit Report (Defence Services).
1968.

(ii) Appropriation Accounts (Defence
Services), 1966-67.

(iii)
Telegraphs).

Audit  Report
1968.

(Posts  and

(iv) Appropriation Accounts (Posts and
Telegraphs), 1966-67.

TPlaced in Librarv. See No. LT-2794/ 68
forIto IV.

[20 DEC. 1968]

m th; Table 5076

ANNUAL REPORT AND ACCOUNTS (1967-68)
OF THE FILM FINANCE CORPORA-RION
LIMITED, BOMBAY AND RELATEDPAPERS

THE MINISTER OF
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI L. K. GUJ-RAL) : Madam, on behalf of
Shri K. K. Shah, 1 beg to lay on the table,
under sub-section (1) of section 619A of the
Companies, Act, 1956, a copy each of the
following papers :—

STATE IN THE

(i) Annual Report and Accounts of the
Film Finance Corporation Limited,
Bombay, for the year 1967-68, together
with the Auditors' Report on the Accounts.

(i) Review by Government on the
working of the Corporation.

[Placed in Library. Sec No. LT-2797/ 68
for I and I1]

l. ANNUAL REPORT (1967-68) OF AIR
INDIA

11. ANNUAL ACCOUNTS (1967-68) OF
AIR INDIA AND AUDIT REPORT THERE
ON

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : Madam, on
behalf of Dr. Karan Singh, I beg to lay on the
Table :—

(i) A copy of the Annual Report of the
Air-India for the year 1967-68, under sub-
section (2) of section 37 of the Air
Corporations Act, 1953.

(ji) A copy of the Annual Accounts of
the Air-India for the year 1967-68. together
with the Audit Report thereon, under sub-
section (4) of section 15 of the Air
Corporations Act. 1953.

[Placed in Library. See No. LT-2798/ 68
for (i) and (ii)]

NOTIFICATIONS OF THE MINISTRY
OFCOMMUNICATIONS (DEPARTMENT
OFPOSTS AND TELEGRAPHS)

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJ-

RAL) : Madam, Ibeg to lay on the Table,
under sub-section (5) of sectioc



